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Smuggling of arms through the West
Coast for terrorists activties in Punjab
and Jammu and Kashmir

SHRI

0. RAJGOPAL (Madhya
Pradesh): Mr. Vice-Chairman, Sir, 1
would like to invite the attention of this

august House, and through this House, the
attention of the Government of India, to the
serious prob-lem of smuggling of arms through
the West Coast, particularly, through the
Kerala and Karnataka coasts. Ever since the
border areas of Rajasthan and Gujarat have
been effectively sealed. we find that the
smugglers are using the coastal areas of
Karnataka and Kerala for bringing in
contraband goods.  Traditionally, they have
been smuggling gold, silver and electronic
goods. Now-a-days, it is found that they are
bringing in arms also. There was general
suspicion so  far—there were some reports
also in the papers— but recently when one
famous smuggler. Abdul Khader was arrested
and detained under COFEPOSA, he has
confessed that he had been regularly smuggling
arms through this Manga-lore-Malabar area.
He has confessed that in het course of one
month he had 12 landings and  he
managed these landings by bringing
Customs by paying Rs. 2 lakhs per landing
and he also managed to see that the police did
not interfere in the matter,
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After that, according to his confession, these
arms are taken to Kerala and from Kerala they
are transported to Punjab and Kashmir. This
is his own confession that he had been doing
this in the last so many months.

This is a very serious matter. It has been
published in 'Indian Express' and other
papers. Unfortunately, it has not been given
sufficient importance. Recently, there have
been cases in. Kerala where arms have been
found from some religious places also. Not
only guns but bombs also have been found
from some religious places. They have been
caught by the police. It is a very serious
matter which may affect the security of the
nation.

Therefore, my submission is that the
Government of India should take -certain
concrete steps in the matter to see that the
smuggling activity is effectively curbed. I
would suggest that the Coast Guard be
strengthened. Secondly, incorruptible officers
should be posted in sensitive areas and those
officials who are found hand in glove with the
smugglers should be taken to task. Strict vigil
should be kept on the known smugglers. Some
of them are in their list. Strict vigil should be
kept on them. Then, stock-piling of weapons,
wherever it is. even if it is a place of worship,
should be unearthed. Then, the Karnataka
Government should be asked to give ex-
planation regarding the role of the State police
in enabling the smugglers to carry on with the
smuggling activities. There should be better
coordination between the Centre and State
agencies. There should be a serious effort on
the part of the Government to plug the
loopholes in the interest of the country.

Non-Establishment of the proposed
Electronic Telephone Exchange at
Bulandshahr (U.P.)
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